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- INTRODUCTION

I, the Chairman of the Estimates Committee having been autho-
Fised by the Committee to submit the Report on their behalf, pre-
sent this Seventh Report on action taken by Government on the
recommendations contained in the Eighty-ninth Report of the Esti-
mates Committee (Fifth Lok Sabha) on the Cabinet Secretariat—
Department of Personnel and Administrative Reforms.

2. The Eighty-ninth Report was presented to Lok Sabha on 5
February, 1976. Government furnished their replies indicating
action taken on the recommendations contained in their report dur-
ing August, 1976—April, 1977. Further information called for by
the Committee was furnished by Government during March—
December, 1977. The replies were examined by the Study Group
‘G’ of Estimates Committee (1977-78) at their sitting held on 28 and
29 October, 1977. The draft report was adopted by the Estimates
Committee (1977-78) on 30 November, 1977.

3. The Report has been divided into the following Chapters:—
I. Report.

II. Recommendations|observations which have been accept-
ed by Government.

III. Recommendations|observations which the Committee do
not desire to pursue in view of the Government’s replies.

Iv. Recommendaﬁons!obsemtions in respect of which re-
plies of Government have not been accepted by the Com-
mittee.

V. Recommendations|observations in respect of which final
replies of Government are stil] awaited.

4. An analysis of the action taken by Government on the re-
commendations contained in the Eighty-ninth Report of the Esti-
mates Committee (Fifth Lok Sabha) is given in Appendix XVIII.
It would be observed therefrom that out of 119 recommendations

(vii)



(viii)

made in the report, 68 recommendations i.e., 57.2 per cent have been
accepted by Government. The Committee do not desire to pursue
15 recommendations i.e, 12,6 per cent in view of the Government’s
replies. Replies of Government have not been accepted by the
Committee in respect of 6 recommendations i.e. 5 per cent. Final
replies of the Government in respect of 30 recommendations i.e.
25.2 per cent are still awaited. '

New DELHT; SATYENDRA NARAYAN SINHA,
December 22, 19717, Chairman,

Pausa 1, 1899 (Saka). Estimates Committee.




CHAPTER 1
REPORT
1.1. This Report of the Committee deals with the action taken

by Government on the recommendations contained in their 89th
Report (Fifth Lok Sabha) on the Cabinet Secretariat—Department
of Personnel and Administrative Reforms—Recruitment, Training

and Orientation of All India Services which was presented to the
House on the 5 February, 1976.

1.2. Action taken notes were received from the Department in

respect of 118 out of 119 recommendations contained in the Report.

13. The action taken notes on the recommendations|observa-

tions contained in the Report have been categorised as follows:-—

1. Recommendations/observations which have been accepted
by Government: —

S. Nos. 2, 4, 5, 10, 14, 17, 26, 27, 30, 40, 41, 42, 48, 52, 53, 54,

55, 56, 57, 59, 60, 61, 62, 63, 64, 66, 67, 68, 69, 70, 71, 73,

74, 76, 77, 78, 79, 80, 81 83, 84, 85, 86, 88, 89, 90, 91, 92,

93, 94, 96, 97, 98, 99, 100, 101, 102, 103, 104, 106, 108, 109,
111, 114, 115, 117, and 118.

(Total 68)—Chapter II

II. Recommendations|observations which the Committee do
not desire to pursue in view of the Government’s replies.

S. Nos. 1, 6, 12, 18, 21, 43, 51, 72, 75, 87, 95 107, 110, 113, 116.
(Total 15)—Chapter III

III. Recommendations!observations in respect of which Gov-

ernment’s replies have not been accepted by the Com-
mittee,

S. Nos. 16, 47, 50, 65, 105 and 119.
(Total 6) —Chapter IV.

IV. Recommendations|observations in respect of which final
replies of Government are still awaited.
S. Nos. 3,7, 8,9 11, 13 15, 19, 20, 22, 23, 24, 25, 28, 29, 31,
32, 33, 34, 35, 36, 37, 38, 39, 44, 15, 46, 49, 82 and 112.
(Total 30) —Chapter V
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14. The Committee will now deal with the action ‘taken by
Government on some of these recommendations|observations.

OPENING OF MODEL SHOOL|COLLEGE IN EVERY STATE

Recommendation No. 16 (Para 1.54)

1.5. The Committee in their 80th Report (1975-76) had sug-
gested that there should be at least one mode] Higher Secondary
School in every district and one or more model Colleges in every
State which might provide the necessary facilities and atmosphere
for development of excellence in the students and equip them to
compete successfully in the All India Services.

1.6. In reply, the Department of Personnel and Administrative
Reforms have stated that education being a State subject as per list
II in the Seventh Schedule to the Constitution, the aforesaid sug-
gestion of the Estimates Committee has been referred to the State
Governments for consideration.

1.7. The Committee would like to reiterate their earlier recom-
mendation and stress that as the question of opening of Model
Higher Secondary Scheel in every distriet and one or more Colleges
in every State is a wide pelicy matter affecting ali the States,
Government should earnestly take up this matter with all States
and persuade them to implememt this recommendation.

Interview for Persomality Test:

Recommendation No. 47 (Para 4.38) .

1.8. The Committee noted that the interviews for personality
test were generally conducted in English and replies were also ex-
pected in English. The Committee had pointed out that the medium
of instruction in the colleges and universities in a number of States
was Hindi/Regional languages. They felt that to enable condidates
from such colleges and universities to express themselves fully and
to put in their best in the interviews, the Interview Board might
give them opportunity to express themselves, if necessary, in Hindi/
Regional languages.

1.9. The Department have stated in reply that the recommenda-
tion has been considered in consultation with the Union Public
Service Commission. The object of the Personality Test is to assess
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the candidate’s suitability for the Service or Services for which he
applies. In the interview, no special consideration is given to
fluency in English and assessment is made mainly on the thought
content and quality of mind of the candidate. Where necessary, the
Personality Test Board allows candidates to express their views in
their regional langauge.”

1.10. The Committee are informed that in the interviews held to
assess the candidates’ suitability no special consideration is given
to fluency in English and the assessment is made mainly on the
thought content and quality of mind of the candidate. They are
also informed that where necessaryy, Personality Test Board allows
candidates to express their views in regional languages. The Com-
mittee feel this fact should be made known to the candidates well
in advance so that at the time of interview they have no hesitation
in speaking in Hindiregional language should they so desire, so
as to be able to express themselves fully and present their best
performance.

NOMINATION OF MEMBERS OF U.P.S.C. AND NOMINEE OF
THE GOVERNMENT OF INDIA ON THE STATE SELECTION
COMMITTEE

Recommendation No, 50 (Para 5.10)

1.11. The Committee considered tliat to make the selections to
the IAS and IPS from among the State Civil ‘Service Officers more
objectively, it would be desirable if the Member of the U.P.S.C.
and the nominee of the Governmnnt of India on the State Selection
Committee did not belong to that Service or Cadre. They would
like that this aspect might be kept specially in view while constitut-
ing the Selection Committee.

1.12. In reply, the Department have stated that “the Govern-
ment have considered the recommendation in consultation with the
Union Public Service Commission. With regard to the nominee of the
Central Government on the Selection Committee meetings, a
convention is already being followed to the effect that an officer who
is nominated by the Central Government does not belong to the
Cadre or the State for which the Selection Committee is consti-
tuted. It is only in very rare cases, when an Officer who does not
belong to the State or the Cadre is not available to represent the
Central Government on the Selection Committee for the State

Cadre concerned, that a departure from the above convention is
made, -
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1.13. With regard to the Chairman or Members of Union Public
Service Commission who preside over such meetings, the position is
that as a matter of convention, the Chairman or the Member of
the Commission does not preside over or in any other manner par-
ticipate in meetings of Selection Committees or interview Boards
where there are candidates with whom he is related or is otherwise
interested. The Commission have further stated that the Chair-
man and the Members of the Commission are expected to and
actually discharge their constitutional functions with the greatest
objectivity and impartiality irrespective of whether or ‘not the
officers whose cases are under consideration hail from the 'States
to which they belong. The Commission feel, therefore, that it
would not be correct to place the Chairman or Members of the

Commission on the same footing as the nominee of the Central
Government.

1.14. The Committee are informed that so far as the nominee
of the Central Government on the State Selection Committee is
concerned, as a matter of convention, an officer who is nominated
by the Central Government does not belong to the cadre or the
State for which the Selection Committee is constituted except in rare
cases where such an officer may not be awvailable.

1.15. As regard the nominee of the UPSC, “as a matter of con-
vention, the Chairman or the Member of the Commission does
not preside over or in any other manner participate in meetings of
Selection Committees or Interview Boards where there are candi-
dates with whom he is related or is otherwise interested. The
Commission have stated that the Chairman and Members of the
Commission discharge their constitutional functions with greatest
objectivity and impartiality irrespective of whether or not the
officers whose cases are under consideration, hail from the States
to which they belong.” It has been further stated that “the Com-
mission feel that it would not be correct to place the Chairman or
Members of the Commission on the same footing as the nominee of
the Central Government.”

\

1.16. The Committee would however like to reiterate the view
expressed in their earlier recommndation that it would be desirable
. if the Member of the UPSC and the nominee of the Government of
India on the State Selection Committees set up to make selection
for IAS and IPS from State civil services do not belong to that ser-
vice or cadre. 4
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CONFERENCE OF HEADS OF CENTRAL TRAINING
INSTITUTIONS

Recommendation No. 65 (Para 6.57)

1.17. The Committee had recommended that the Conference of
the Heads of Central Training Institutions convened for exchange of
views on training of Civil servants should be expanded to include
eminent educationists and experts in Public Administration and this
body should be formally charged with the responsibility of keeping
the syllabus of the Foundational Course for the probationers under
continuous review so as to effect necessary improvements and
changes without loss of time.

1.18. The Department have in their reply stated that “the Con-
ference as at present constituted has as its members besides Heads
of Central Training Institutions, Heads of such premier Manage-
ment Intitutes in the country as the Administrative Staff College ot
India, Hyderabad, Institute of Management, Hyderabad, National
Institute of Community Development, Hyderabad, etc. who are asso-
ciated in the Foundational Training. Since the Conference operates
informally, it is in a position to invite for its meeting any eminent
educationist and expert in public Administration whenever necessary.
The Conference has already decided to meet twice a year, and be-
sides consideration of other matters, will be keeping the syllabus of
the Foundational Course under review. Government feel that the
present constitution and working of the Conference is conducive
to operational flexibility and effectiveness and there is no need to
formalise its working.”

1.19. In a subsequent note (December, 1977) the Ministry have
intimated that the following eminent educationists and experts, were
invited to the Conference of Central Training Institutions during
the last two years:—

1. Shri M. Zaheer, NICD.
2. Shri M. V. Desai, IIMC.
3. Shri P. B. Desai, IEG.
4, Shri Despande, FRI.
5. Shri N. Rangarajan, ISTM.
6. Doctor D. Sinha, ASCIL
7. Shri A. P. Saxena, ITPA.
’ 8. Shri N. K. Anantha Rao, SCFA.
9. Shri R. N. Haldipur, ITPA.



10. Shri K. K. Singh, ASCIL.

11. Shri V. Ramakrishnan, ASCL
12. Shri J. Philip, SCOPE.

13. Shri S. Sambrani, IIMA.

1.20. The Committee do not agree to the view expressed by the
Department that “there is no need to formalise,” the working of the
Conference of the Heads at Central Training Institutions which, it
is stated is convened twice a year for exchange of views on train-
ing of civil servants at the Mussoorie Academy.

1.21. They find that in the case of the National Police Academy,
the Ministry of Home Affairs have formally constituted a Board with
specific terms of reference and this Board is required to undertake
an annual stock-taking of the work of Academy and make recom-
mendations for improving the tmining of IPS Officers.

1.22. The Committee feel that it would make a better and more
regular functioning of the Conference of Heads of Central Training
Institutions if its constitution and functions are ‘alse formalised.

They would, therefore, like to reiterate their earlier recommeda-
tion.

TRAINING ABROAD OF POLICE OFFICERS AND
FOREST OFFICERS

Recommendation Nos. 105 and 119 (Paras 7.38 and 8.44)

1.23. The Committee recommended that the Ministry of Home
Affairs should draw up a regular programme of training of police
officers abroad in forward looking courses of relevance to Indian
conditions and in fields where training facilities did not exist, or
were inadequate, in this country. After training from abroad, the
police officers should be required to spend a spell of time at the
National Policy Academy where their newly acquired knowledge
and experience should be utilised for training of other officers.

(Recommendation No. 105).

1.24. The Committee also made a similar recommendation in the

case of Forest Officers for implementation by the Ministry of
Agriculture.

(Recommendation No. 119).

1.25. The Department have in their reply stated that “the Gov-
ernment have accepted the recormmendation regarding drawing up
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a regular programme of training of police officers abroad in forward
looking courses of relevance to Indian conditions and in fields where
training facilities do not exist, or are inadequate in this country.
It may be mentioned that no training course abroad is organised
at the cost of the Government of India as such. The Government
normally avail of the training facilities and grants made available
under the Colombo Plan. A list of courses for which police officers
were sent abroad during the last 4—5 years is enclosed (Appen-
dix XVI). This broadly covers all requirements for the training
of IPS officers.

_1.26. The second part of the recommendation that after training
from abroad the police officers should be required to spend a spell
of time at the National Police Academy is not practicable and
so the Government are unable to accept the same. The officers
deputed to a course abroad are not merely from Central Police Or-
ganisations but also from the States and deputation of an officer
to the National Police Academy would require their concurrence.
Besides, the number of sanctioned posts in the National Police
Academy are limited, and it may not be advisable to dislodge an
officer on the strength of the N.P.A. with . view to accommodat-
ing an officer who has returned from training abroad.”

1.27. As regards Forest Officers also, the Department have stat-
ed that “Officers are being trained under various bilateral/inter-
nationul agreements as and when opportunity occurs. Much of the
expertise thus acquired is of direct benefit to the States, except
perhaps in highly specialised fields like remote sensing etc. It is
neither necessary nor feasible to require all of them to spend a spell
of time either at Indian Forest College or at the Forest Research
Institute and College, Dehra Dun.”

1.28. The Study Group ‘G’ of the Estimates Committee (1977-78)
desired to be furnished with the directive in regard to the training
of Police Officers and Forest Officers and their posting back to the
State,Institutions. ’

1.29. The Ministry of Agriculture in the O.M. dated 19th Decem-
ber, 1977 inter alia stated the position thus:—

“....this Department is concerned with Recommendation
No. 119 only. In our reply thereto, it was mentioned that
officers are being trained under various bilateral agree-
ments as and when opportunity occurs and that it was
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neither necessary nor feasible to require all such officers
to spend a spell of time, at the FRI & Colleges, Dehra
Dun or Indian Forest College, Dehra Dun. In view of this
it was not considered necessary to issue directives regard-

ing training of officers abroad and their posting back to
the States/Institutions.”

1.30. The Committee are not able to appreciate the view ex-
pressed by the Department that it is “not practicable” for the police
officers and “neither necessary nor feasible” for the Forest Officers
returning from abroad after training to spend a spell of time at the
National Police Academy/Indian Forest College where the newly

acquired knowledge and experience could be utilised for training of
other Officers.

1.31. The Committee fee! that it is not necessary to sanction addi-
tional posts in the Academy|Indian Forest College on a regular basis
for this purpose. What is desired is that the foreign trained officers
should be required to give the benefit of their experience and know-
ledge gained from abroad to the trainees in the Academy/Indian
Forest College in a series of lectures. The Committee would there-
fore, like to reiterate their earlier recommendation and urge that to
start with, on a selective basis, a programme of training by foreign
trained Police/Forest Officers may be drawn up in consultation with
the Director of the Academy|Indian Forest College etc., and the States

concerned, without any disruption of the existing arrangements at
the institutes.

IMPLEMENTATION OF RECOMMENDATIONS

1.32. The Committee would like to emphasise that they attach
the greatest importance to the implementation of the recommenda-
tions which have been accepted by Government. They would,
therefore, urge that Government should keep a close watch so as
to ensure expeditious implementation of the recommendations ac-
cepted by them. In cases where it is not possible to implement the
recommendation in letter and spirit for any reason, the matter should
be reported to the Committee in time with reasons for non-imple-
mentation,

1.33. The Committee would also like to draw attention to their
comments made in respect of replies of Government to the recom-
mendations at S. Nos. 57, 76, 89 to 92 (Chapter II) and desire that
Government should take action in pursuance thereof and also fur-
nish the requisite information to the Commi@tee, where specifically
called for.
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1.34. The Committee also desire that action on the recommenda-
tions mentioned in Chapter V may be finalised and final replies of
the Government thereto furnished to the Committee expeditiously.

1.35. The Committee find that the decision on the question of
declaring the Forest Research Instiute and Colleges as an Institute
of National importance referred to in recommendation No. 112
(Chapter V) has been pending since 1963. They would like that a
conclusive decision should be taken in the matter without delay and
communicated to the Committee.

2715 LS—2.



CHAPTER Ii

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation Neo, 2 (Para No. 1.17)

The Committee would like Government to initiate vigorous
steps to resolve the problems relating to Indian Forest Service and
finalise and announce the initial constitution of the Service in the

next six months so as to end the present state of un-certainty and
instability.

Reply of the Government

The initial constitution to the various Cadres of the Indian
Forest Service was completed in March, 1974. However, indivi-
dual cases of hardship of the State Forest Service officers continued
to be considered as their representations against adverse entries in
their character rolls were pending before the State Governments
at the time of the meeting of the Special Selection Board. The
cases of the State Forest Service officers who satisfied any one of
the following criteria were considered by the Special Selection
Board and the Union Public Service Commission and appropriate
decisions were taken:

(i) If a representation made by an officer against adverse
entries in his character rolls was pending consideration
before the State Government concerned at the time of |
meeting of the Special Selection Board and orders were /
issued by the State Government to expunge adverse
entries, after the meeting of the Board;

¢ (ii) If adverse remarks in the character rolls of an officer
had not earlier been communicated to him, but the
State Government subsequently communicated those re-
marks to the concerned officer after the meeting of the .
Board and had expunged certain adverse remarks; and

-

(iii) If certain adverse entries had actually been expunged
by the State Government but the expunction was not
carried out in the original character rolls of the officer.

10
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2. The Government have carefully considered the above recom-
mendation of the Committee and have decided, in consultation with
the Union Public Service Commission, not to entertain any further
proposals from the State Governments for the reconsideration of
cases of such of the State Forest Service officers, who were not
found suitable by the Board and the Commission on the basis of
fresh selection made to the Cadres concerned. The State Govern-
ments have accordingly been requested to ensure that no such pro-
posals are sent to the Government of India hereafter except (i)
Where directions have been or may be given byjany court of law
for the reconsideration of the cases of the indivilual officers; and
(ii) where on account of some Stay Orders or pendency of court
cases, State Governments have not been able to econsider the repre-
sentations made by certain officers against the adverse entries in
their Character Rolls. A copy of this Department’s letter No.
28013|8|76-AIS(IV) dated the 8th April, 1976, addressed to all the
‘State Governments which is self explanatory is attached— (Appen-
dix I).

3. It would be seen from the positior explained above that
‘Government have accepted the recommendations of the Estimates
‘Committee and have issued necessary instructions in the matter.

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS (I),
dated 19-8-1976.]

Recommendation No, 4 (Para 1.21)

The Committee need hardy emphasise that timely finalisation
-of triennial cadre review is essential as it provides a realistic basis
for recruitment and career planning of this service. The Com-
mittee recommended that Department of Personnel should lay
down for guidelines for the States to help them in framing their
proposals for cadre review and should ensure that review propo-
sals are sent by all the States in time.

Reply of the Government

The recommendation of the Committee has been brought to the
notice of the State Governments. Detailed guidelines have also
been isseued to the State Governments in the Department of
Personnel and Administrative Reforms’ letter No. 28082/3,76-
AIS(II)-A, 28062|3|76-AIS (II)-B and 28062|3|76-AIS (II)-C, dated
25th August 1976, copies of which are enclosed—Appendix II, IIT,
and (V).

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS (I),
dated 23-9-1976.]
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Recommendation No. 5 (Para 1.22)

“The Committee recommend that the system of triennial re-

view of cadre strength should be introduced in respect of
Indian Police Service and Indian Forest Service, also.”

Reply of the Government

The Estimates Committee of 1965-66 made the following recom-
mendationg in connection with the review of the strength and com-

position of various Cadres of the Lndian Administrative Servicef
Indian Police Service:—

)]

(i)

(iii)

The triennial review of the IAS|IPS cadres should be
conducted in a formal and scientific manner preferably
by a Committee consisting of representatives of the Minis-
tries of Home and Finance presided over by the Cabinet
Secretary and with the association of the Chief Secretary
of the State concerned; and

The Committee may be assisted by a small organisation
which should continuously undertake studies concerning
the nature of duties and responsibilities of the posts, the
quantum of work involved etc., so that factual data is
available to the Committee at the time of reviewing the
cadre strength of the states; and

The result of the review should be laid in the form of a
report, on the Table of both the Houses of Parliament.

The Recommendations of the Estimates Committee were accepted
by the Government.

Indian Police Service

2. The system of triennial review of the strength and composi-
Fion of various cadres of the Indian Police Service is the same as
that for the IAS. The composition of the Committee which con-
siders the proposals of the State Governments for the review of
the cadre strength is as under:—

Cabinet Secretary . Chairman

Home Szcretary . Member
Secretary (DP & AR) Do,
Secretary, Deptt. of Expenditure . . Do.
Chief Secretary of concerned State Govt. Do,
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3. The first review of various State cadres of the I.P.S. was
conducted by the Committee in 1969 and the second in 1972. The
third review was taken in hand in January, 1975 and has been com-
pleted in respect of Gujarat, Haryana, Himachal Pradesh, Karna-
taka, Maharashtra, Punjab, Rajasthan, Tamil Nadu, Union Terri-
tories and West Bengal. The review of the other cadres is in pro-
gress,

Indian Forest Service

4. Rule 4(2) of the I.F.S. (Cadre) Rules, 1966 provides that
the Cental Government shall, at the interval of every 3 years, re-
examine the strength and composition ¢f each such Cadre in con-
sultation with the State Government concerned and may make
such alterations there as it deems fit. The composition of the
Committee which considers the proposals of the State Governments
for the review of the Cadre strength is as under:—

Cabinet Secretary . . . . . Chairman
Secretary, Deptt. of Personnel and Admn. Reforms Member
Secretary, Deptt. of Expenditure Min. of Finance Member
Secretary, Department of Agriculture . . Member

Chief Secretary to the State concerned . Member

The Inspector General of Forests in the Department of Agricul-
ture is also associated with the work of the Committee.

5. The Indian Forest Service was constituted with effect from
1st July, 1966. The first triennial review of the various Cadres of
the Service became due in 1969. As, however, the initial recruit-
ment to the State Cadres of the Service had been quashed by the
Supreme Court of India, and fresh selections were in progress, the
strength and composition of a large number of the State Cadres
could not be reviewed in 1969. The segond review became due in
1972. The strength and composition of the State Cadres was re-
viewed. The Third Cadre Review whigh became due in 1975, is
still in progress. The review in respect of 12 out of 20 Cadres has
been completed and the proposals in respect of other Cadres are at
various stages of consideration.

6. The system of triennial review of the strength and composi-
tion of the various Cadres of the Indian Forest Service is, there-
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fore, already in vogue ever since the constitution of the Service and
is the same as that for Indian Administrative Service and the Indian
Police Service.

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I),
dated 19-8-1976.]

Recommendation No. 10 (Para 1.39)

The Committee feel that there is need for stricter policy in the
matter of enicadrement of posts under the State Governments. They
consider that, as far as possible, only such posts may be encadred
which are required to be manned by officers having a background
of district administration and that posts requiring specialised and
expert knowledge and background may not be encadred. The
Committee have already suggested that broad guidelines in this
regard, may be laid down early, by the Department of Personnel
for the guidance of the State Governments. They suggest that in
the light of these guidelines, the State Governments may under-
take a review. of their cadre position and place their considered pro--
posals before the Cadre Review Committee at an early date.

Reply of the Government

The recommendation of the Committee that posts rquiring spe-
cialised and expert knowledge and background may not be en-
cadred, has been accepted by Government and is being implement-
ed. However, the recommendation that only such pests should be
encadred, which are required to be manned by officers having a
background of district administration is not considered feasible.
The State Governments have also been advised to formulate their
triennial review proposals in the light of the guidelines and submit
them to the Central Government at least 2 months before the com-
pletion of three years from the date of the previous triennial review.
The cadres in respect of which the triennial review was last held
in 1975 will be reviewed in 1978, those reviewed in 1976 will be re-
viewed in 1979 and so om.

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS(I),
dated 23-9-1976.]

Recommendation (Sr. No. 14, Para No. 1.48)

The Committee note the observations of the Secretary, Depart-
ment of Personnel that according to the latest policy being follow-
ed by Government, the highest echelons of Government are open
to any one who has merit and that about 50 per cent of the highest
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posts in the Central Government are being manned by officers be-
longing to services other than the Indian Administrative Service or
the Indian Civil Service. The Committee welcome thig trend and
hope that this policy would continue to be followed and the highest
posts in the Government would be open to anyone who has merit
irrespective of the service to which he belongs.

Reply of the Government

As observed by the Committee, the higher administrative posts
under the Government of India are already open to members be-
longing to services other than the IAS|ICS also. There has been
no change in the policy in this behalf, and the eppeintments to
highest posts in the Government continue to be on merit irrespective
of the service to which an officer belongs. '

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS (1),
dated 19-8-1976.]

Recommendation No. 17 (Para No. 1.55)

“Another idea which the Committee would like specially to
mention is the provision of coaching centres for providing special
coaching facilities to candidates belonging to Scheduled Castes and
Scheduled Tribes to compete for the Al] India Services. The Com-
mittee understand that these centres have been able {o equip the
candidates to perform better in the competitive examinations.
The Committee desire that such coaching centres for Scheduled
Castes|Scheduled Tribes candidates should be provided at more
places.”

Reply of the Government

There are at present five pre-examination Training Centres for
coaching the Scheduled Caste and Scheduled Tribe candidates for
All-India Services examinations. These are located at Allahabad,
Patiala, Shillong, Madras and Jaipur. The admission capacity of
these centres is about 280 trainees per course. In addition. an in-
stitution in Delhi is also given grant-in-aid for coaching every year
about 30 candidates belonging to Scheduled Castes and Scheduled
Tribes for I,A.S. etc., Examinations.

There are also 12 centres run by the various State Governments
under ‘the Centrally Sponsored Programme for training Scheduled
Caste and Scheduled Tribe candidates for competing for the State
Civil Services, and the other posts.
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The recommendation for opening more Centres has been noted.
Efforts are being made to open more centres,

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS (I),
dated 28-9-76]

Recommendation No. 26 (Para No. 2.42)

“The Committee note that as far as possible, 50 per cent of the
vacancies in each State cadre are filled every year from out of the
candidates not belonging to that State. The Committee would like
to emphasise that there should be no remiss in the enforcement of
these provisions and that 50 per cent of vacancies in each State
cadre should be filled up from out of the candidates not belonging
to that State, The Committee would like that relevant informa-
tion about the posting and allocation of officers of All India Ser-

vices to different States should also be published in the annual re-
port of the Department.”

Reply of the Government

The existing principles of the State allocation of the IAS and
IPS officers to the various States ensure that at least 50 per cent
of candidates allocated to a State are those who are domiciles of
other States. This principle is being followed strictly. Whereas
the State allocation ig done by the Central Government, the post-
ings of the All India Services officers is the concern of the State
Governments. Apparently, the intention of the Estimates Com-
mittee is really to ask for information regarding State-wise allo-
cations and the word ‘postings’ has been used in this context only.
If so, the Government have no objection to indicate the State-wise
allocations of probationers in the annual report.

[Department of Personnel & A.R. O.M. No. 28013/1/76-AIS (I),
dated 19-8-1976.]

Recommendation No. 27 (Para No, 2.43)

“The Committee would like Government to evolve a procedure
whereby the allocations to the State cadres are known to the pro-
bationers within a month, of their joining the Academy. They de-
sire that the time taken in making allocations should also be suit- -
ably mentioned in the Annual Report of the Department.”

Reply of the Government

While every endeavour is made to ensure that the allocations to
the State cadres are finalised as early as possible after the proba-
tioners join the Academy, finalisation of State allocations depend
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on various factors like completion of medical examination, verifi-
cation of antecedents & domicile etc., which may, at times, cause
delay. However, all these factors notwithstanding, every attempt
will be made to speed up allocations and the actual time taken in
finalisation of State allocations can be indicated in the annual re-
port,

[Department of Personnel & A. R. O.M. No. 28013/1,76-AIS(I),
dated 19-8-76]

Recommendation No. 30 (Para No. 3.7)

“The Committee expect that special coaching facilities for can-
didates coming from weaker sections of Society or States from
where the representation to the All India Services is very much
less in proportion, would inter-alia cover development of adequate
standard in the candidates for scoring well in English language
paper.”

Reply of the Government

Direct recruitment to the All India Services is made on the basis
of all India Competitive Examinations held annually by the Union
Public Service Commission. These examinations are open to all
citizens of India, irrespective of their race, descent, place of birth
or residence, provided they fulfil the prescribed conditions of eligi-
bility regarding age limits educational qualifications etc. the primary
object being to select the best talent available in the country. The
rules of these examinations do not provide for any reservation in the
All India Services for candidates belonging to any State or region
on account of its backwardness etc., becauge such a provision would
be ultra vires of Article 16(2) of the Constitution which prohibits
discrimination on grounds of place of birth or residence.

2. So far as the candidates coming from the weaker sections of
the society are concerned, special coaching facilities are already
available for candidates belonging to the Scheduled Caste and Sche-
duled Tribe communities at the Pre-examination training centres
opened at various places in the country. The scheme of imparting
pre-examination coaching to the candidates coming from weaker
sections of society is meant to prepare them to successfully com-
pete at the open competitive examinations for recruitment to the
All India Services and covers all aspects of the examinations, in-
tluding the English Language paper.

[Department of Personnel & A. R. O.M. No. 28013/1,76-AIS(I),
dated 19-8-76].
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Recommendation No. 40 (Para No. 4.18)

“The Committee also feel that since the interview for Personality
Test is likely to involve a degree of subjective assessment, there is
need for a system of formal orientation and induction of Members
of the Personality Test Boards in the techniques of interview so as
to achieve a degree of objectivity in assessment.”

Reply of the Government

The recommendation has been considered by the Government in
consultation with the U.P.S.C. In this connection it is stated that
the Union Public Service Commission have already a system of
fornial orientation and induction of Members of the Personality Test
Boards in the techniques of interview so as to achieve a degree of
objectjvity in gssessment and they will continue this process.

[Department of Personnel and A-R.O.M. No. 28013/1/76-AIS (I)
dated 23-9-76]

Recommendation No. 41 (Para 4.19)

“The Committee also recommend that the Poliey & Planning
Wing ot the Department of Personnel & AR. as well as the Union
Public Service Commission should undertake studies and research
in assessing and marking methods for personality tests and evolve
systems of interview so as to objectively judge inter alia the attitudes
and capabilities of the candidates for the job requirements of the
service concerned in the changing conditions of the country.”

Reply of the Government

The Union Public Service Commission was apprised of the above
recommendation of the Estimates Committee, They have informed
that the Commission have already undertaken certain studies in as-
sessing and marking candidates who come for Personality Tests and
that they will continue their efforts to improve their methods so as
to judge objectively the suitability of candidates for the jobs for
which they are interviewed. The Government will examine the
points emerging out of such studies at appropriate time.

[Department of Personnel and A-R.O.M. No. 28013/1/76-AIS (I)
dated 19-8-76.]

Recommendation No. 42 (Para No. 4.24)

“The Committee feel that in view of the fast changing nature of
duties 2nd responsibilities of the All India Services in a developing
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. economy and a welfare State like ours it is necessary that the Mem-
bers of the Personality Test Boards for All India Services are in
tune with the changing requirements and circumstances of the Ser-
vices. The Committee, therefore, suggest that while constituting the
Personality Test Boards the Union Public Service Commission may
give due consideration to the age-structure of the Boards. It may
also be ensured that about fifty per cent of the members of the
Boards are persons of adequate field experience in the services and
in disciplines of relevance to the tasks of All India Services. Every
care may, however, be taken to ensure that selection of members of
these Boards is made on merit and objective considerations.”

Reply of the Government
The recommendation has been considered by the Government in
consultatien with the UP.S.C. The Commission have intimated that
the selections of the members of the Personality Test Boards for the
various examinations are made by them with due regard to all the
relevant considerations including those recommended by the Esti-
mates Committee.

[Department of Personnel and A-R.O.M. No. 28013/1/76-AIS(I)
dated 23-9-76]

Recommendation No. 48 (Para No. 4.39).

“The Committee have earlier stressed the need for objective as-
sessment of the potentiality of the candidate and his suitability for
the developmental task which would face him as a member of the
All India Services. The Committee have, therefore, no doubt that
the Interview Board would like to evaluate the knowledge and
potential of the candidate rather than his mere proficiency in speak-
ing English”.

Reply of the Government

The recommendation has been considered in consultation with
the U.P.S.C. The Personality Test is to assess candidate’s suitability
for the Service or Services for which he has applied. The inter-
view is intended to judge the mental calibre of the candidate. In
broad terms, this is really as assessment of not only his intellectual
qualities but also social traits and his jnterest in current affairs.
Some of the qualities judged are mental alertness, critical powers of
assimiliation, clear and logical exposition, balance of judgement,
variety and depth of interest, ability for social cohesion and leader-
ship, intellectual and moral integrity.

[Department of Personnel and A.R.O.M. No. 28013/1/76-AIS(I)
dated 23-9-76].



20
Recommendation No. 52 (Para No. 6.14).

“The Committee would like to point out that during the training
period, particularly the initial Foundation Course, greater emphasis
" should be laid to orient the probationers who are drawn from dif-
ferent backgrounds in such a way as to inculcate in them an atti-
tude of service of the commonman, particularly to those coming
from rural areas and backward classes. The probationers should
be aware of the challenging nature of their jobs which would open
for them new vistas and avenues of service to the nation. A sense
of pride in planning and implementing the economic development
programmes to ameliorate the conditions of the poorer and weaker
sections of society, as spelt out in the national 20—point programme,

etc., as also enforcing the laws of social justice in letter and spirit,
should be instilled in them.”

Reply of the Government

Government accept the Recommendation. Necessary programmes
have been built into the syllabus of the Foundational Course to
achieve the desired objective. The syllabus of the Foundational
Course will be kept under continuoug review for all necessary

changes and adjustments required to achieve the objective still more
effectively.

[Department of Personnel and A.R.O.M. No. 28013/1/76-AIS (I)
dated 26-8-76].

Recommendation No. 53 (Para 6.15)

“The Committee note the recent innovations made in the Founda-
tional Course to expose the probationers to the reality of village life
by prescribing visits of one week’s duration to the villages for so-
cio-economic surveys. The Committee would like that the duration
of probationers’ visits to the villages should be longer and during
this period they should stay in the villages so as to have a practical
experience of the reality of rural life. It is also important that the
socio-economic surveys of the villages conducted by the probationers
are specifically taken into account in assessing their performance
and grading them so that the probationers take active interest in
their work in the villages.”

Reply of the Government

Government accept the recommendation in principle and are tak-
ing action to implement it. The Conference of Heads of Central



21

Training Institutions has already made a detailed examination of
the changes required in the syllabus of the Foundational
Course to give effect to these and other recommendations of the
Committee. Government is already considering increasing the dura-
tion of the Foundational Course to provide for longer field visits. The
socio-economic surveys of villages conducted by the Probationers
will be taken into account in assessing their performance by grading
them.

[Department of Personnel and A-R.O.M. No. 28013/1/76-AIS (I)
dated 26-8-76].

Recommendation No. 54 (Para 6.16)

“The Committee note that the syllabus of the Foundational
Course is very wide which covers a number of broad headings. The
duration of the course is four months. The Committee wonder
whether full justice is done to the various courses of study, which
have been prescribed for the Foundational Course during this period
of four months. They would like Government to go into this matter
with a view to increase the duration of the Foundational Course so
that adequate attention could be paid by the probationers to the
various courses of study prescribed.”

Reply of the Government

Government accept the Recommendation and are getting the
syllabus of the Foundational Course examined in detail in the light
of the Recommendations of the Estimates Committee for deciding
on the required increase in the duration of the Course. The Con-
ference of Heads of Central Training Institutions has also considered
the matter and its suggestions are being awaited.

[Department of Personnel and A-R.O.M. No. 28013/1/76-AIS (I)
dated 26-8-76].

Recommendation No. 55 (Para 6.20)

“It is well known that the probationers who join the Academy
are drawn from various regions of the country and from different
social and economic strata. In the opinion of the Committee, the
Foundationa